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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 5th March, 2018

No. 04-HLA of 2018/5/3638.— The Haryana Civil Services (Executive Branch) and Allied
Services and Other Services Common/Combined Examination (Amendment) Bill, 2018, is hereby
published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-

Bill No. 04- HLA of 2018

THE HARYANA CIVIL SERVICES (EXECUTIVE BRANCH) AND ALLIED
SERVICES AND OTHER SERVICES COMMON/COMBINED
EXAMINATION (AMENDMENT) BILL, 2018

A
BILL

further to amend the Haryana Civil Services (Executive Branch) and Allied Services and Other
Services Common/Combined Examination Act, 2002.

BE it enacted by the Legislature of the State of Haryana in the Sixty-nineth Year of the
Republic as follows:-

1. This Act may be called the Haryana Civil Services (Executive Branch) and Allied Services Shorttitle.

and Other Services Common/Combined Examination (Amendment) Act, 2018.

2. After serial number 10 and entry thereagainst of Appendix A to the Haryana Civil Services =~ Amendment of
(Executive Branch) and Allied Services and Other Services Common/Combined Examination ﬁgpea“f;’;?tf of
Act, 2002, the following serial number and entry thereagainst shall be added, namely:- 205;

“11. Naib Tehsildar”.

(739)
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STATEMENT OF OBJECTS AND REASONS

In order to bring out uniformity in holding the Haryana Civil Service (Executive Branch) and Allied Services
Examination, it was decided that the post of Naib Tehsildar be included in the Haryana Civil Services (Executive
Branch) and allied Services. With the approval of CMM dated 13.09.2017 the post of Naib Tehsildar has been
included in Appendix ‘A’ of Haryana Civil Services (Executive Branch) and Allied Services and other Services
Common/Combined Examination Act, 2002.

MANOHAR LAL,

Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 5th March, 2018. Secretary.
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56054—H.V.S.—H.G.P.,Chd.



